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FORM A
PUBLIC ANNOUNCEMENT

India
Under Regulation 6 of the Insolvency and Bankruptcy Board of
{lnr{.uluancy Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/S. E COMPLEX PRIVATE LIMITED
RELEVANT PARTICULARS
1 | Name of corporate debtor M/S. E COMPLEX PRIVATE LIMITED
5 | Date of incorporation of corporate debtor | May 30, 1995
3 | Authority under which corporate debtor | Registrar of Companies - Ahmedabad
is incorporated / registered

4 | Corporate Identity No. / Limited Liability UB3000GJ1995PTC026113
Identification No. of corporate debtor

5 | Address of the registered office Registered Office : Survey No. 658,
and principal office (if any) of Village Rampara-ll, Taluka
corporate debtor Rajula-365560 Gujarat
6 | Insolvency commencement date in December 18, 2020 (NCLT, Ahmedabad
respect of corporate debtor Bench passed Order daled December
9, 2020) C.P. (1.B) No. 563/9/NCLT/AHM/2018.
Order received by Interim Resolution

Professional on December 18, 2020.

7 [Estimated date of closure of insolvency | June 16, 2021 180 days from the date
resolution process of commencement of CIRP as the order

received by Interim Resolution
Professional on December 18, 2020.

8 |Name and registration number of the | Mr. Chandra Prakash Jain

insolvency professional acting as Reg. No.
interim resolution professional IBBI/IPA-001/IP-P00147/2017-18/10311
9 | Address and e-mail of the interim D-501, Ganesh Meridian, Opposite
resolution professional, as registered | Gujarat High Court, S.G. Road,
with the Board Ahmedabad-380060.
Email: jain_cp@yahoo.com
Website: www.ipcpjain.com p
10| Address and e-mail to be used for D-501, Ganesh Meridian, Opposite
correspondence with the interim Gujarat High Court, S.G. Road, -
resolution professional Ahmedabad-380060.

Email : jain_cp@yahoo.com
M.: 9824036127, Tel.: 079-40371758

11| Last date for submission of claims January 01, 2021 i.e., 14 days from
appointment date of CIRP order

received on December 18, 2020.

12| Classes of creditors, if any, under Not applicable at present
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13| Names of Insolvency Professionals Not Applicable at Present
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14| (a) Relevant Forms and () Weblink : www.ibbi.gov.in/home/downloads
ii) Physical Address : same as mentioned in
point 10 and
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before January 01, 2021 to the Interim Resolution Professional a
financial creditors shall submit their claims with proof by electronic means only. All other
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{’t‘s““a"}‘-'ﬂ' creditor belonging to a class, as listed against the entry No. 12, shall indicate’
iiod againe m' Tt G o B WS Sathdnay froiess ol
: ‘]@me. auliwnsedrepmamatwwfthedass[fluna,at
Submission of false or misleading proofs of claim shall attract penalties. |
Place : Ahmedabad | (Interim F E““
Date : 19.12.2020 Regn. No.: IBBI/IPA-001/IP-P00147/201

=DV L

l'l'

=bp P :‘.F_I g ]
¥ t"l'r ‘ | .
= was e o

~ Scanned by TapScanner



